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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL, JAIPCUR BENCH,_JAIPUR.
C.P.No.5/99 Date cf crder: {éf&)zxrﬂ?
Mahesh Chandra Verma, S/c Late Sh;ri Chhitarmal,; R/c 88-

A, Hari Merg, Civil Lines, Jaipur, last emplcyéd as

Technical Superviscr (Cperetive) GMTD, Jaipur.
...Petiticner.
Ve.
1. Shri Anil® Kumer, Secretery tc the Depft cf Telecommunic-

aticn, Sancher Rhawan, New Delhi.

N
.

Shri A.K.Arora, General Manager Telecom, District Jeaipur

(#%]

. Shti R.K.Agrawal, GMTD, Jaipur.

Sh;ri H.E.Bhatnagar, E/c(R&E), O/c GMTD, Jaipur.

Shri Devkinandan, Asstt.Directcr(Steff) O/c CGMT, Jaipur

Shrj’S.K.JaingSDE(StaffSu O/c GMTD, Jeipur.

M.P.Jain, SDE(Staff), O/c GMID, MI Rced, Jaipur.

ﬂﬁ | ' » A .. .Respcendents.
Petjtioﬁer present in perscn.

~N o N
. L] [ ]

Mr.v.S.Gurjer - Counsel for réSpondents.
CORAM: |
Hon'ble Mr.S.K.Agarwal, Judicial Member _
Hon'ble Mr.N.P.Nawani, Administrative Mermber.
PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMRER. '

This js en appliceticn uncer Sec.l17 cf the Aéministra—
tive Tribunales Act, 1985, erising éut cf an crder passed in
0.3 Nc.410/93 deted 6.4.94.
2. This Tribunal vide crder deted €.4.94 in O.A Nc.410/93
- jissued directions as below:
"In the circumstances, we Girect that a review DBC be
convened within 6 menths from the daste of the receipt cf
a ccpy. of this <crder by the respondents anc¢ the
: applicant's case.for grant cf the benefit cf upgracaticn
under the BCR Scheme be ccnsidered on merits excluding
the record-re]é%jng tc Gieciplinary prcceedings ané if
the applicant is found suitaeble fcr such upgracaticny
the benefit of upgradsticn should beigiven tc him fromw
such date as is found te be eappropriste in the
cjfcumstances -of  the case thh all conéequentjal
. ‘benefits. This applfcétjcn isAalléwed accordingly with
‘nc crder as to coste.” 4

. It is stated by the petitioner that the cppcsite parties
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have wilfully. and deliberately disobeyed the crders cf this
*Trjbhna].. Therefcre, the @applicent mwekes a prayer for

puhjshjng the cppceite perties fcr the wilful ané deliberate
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disobedience cf the order pescsed cn 6.4.94 in O.A Nc.410/93.
4, Reply tc the shcwcause was filed by the opcsite parties.

1t js steted in the reply that the Circle Cffice issued the

 premction order . to BCR Grace-IV con 26.6.98 and after

fcllewing Gepartmental procedural/formelities, all the
ccnseguential benefits have been- allowed tc the petitioner;
as-’per' the dé%ajlé given in pere 12 of the reply to the
ccntempt'petitjén. ' S -

5. Rejcinder has alsc been filed, which ig cn feccrd.

5. Heard the epplicant as élso the learned ccunsel fcr the |
respdndénts and perused the whclé'reccfﬁ.

6. Discbedience . cf .'CéurtyTribunal's . crder ccnstifute
contempt conly when it is wilful or del&berate. It is the duty
cf the applicant to prove that the acticn of the alleged
ccntemners to. discbey the order cof 'this Tribunal wes
iﬁtentional'and delibérate. If fhis is nect prcved, then it
can be e=aid that applicant failed@ to establiesh the contempt

againet the alleged ccntemners. Mere delay in ccmpljancé cf

. the directicne/crder .cf the Tribunal dces nct ccnstitute

contempt unless it is wilful. In the same way the bcnafide
cther interpretaticn c¢f the crder also does nct amrcunt tc
contﬁmpt. o ) o ' | "
7. ' In the instant cace it has been made very clear that the
compliance of tﬁe. crder hees been made aéd 2ll the
consequential benefits have been-given tc the applicent in
pursusnce of the order passed by thie Tribunal. Appiicant'has
submitted that the ccmpliance cf the order was delayed by six.
months but the ‘applicant has failed tc establish the fact
that the dJdelay was wilful ‘cr deliberate on the part cf the

oppésite\ parties. Mere dJelay in ccmplience of the order

_ passed by the Tribunal dces not amcunt tc centempt unless it

ie deliberate cr wilful. In the instant case, the appiicant
hae "féileé tc . establish the deliberate and - wilful
discbedience’cn the part cf the oppcesite perties; therefcre
we do nct .find any basis tc punish the cpbosjtéApartjes fer
centempt . | t |

8. We, .therefcre, disries this CCnfempt Petiticn and
nctices issued against. the' oppcsite parties are " hereby

éiech rgqﬁ.

(NTP.Nawani) i ' (S.K.Agarwal)
Member (2). : - Member (J).




